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I 

ORDERS OF THE TRIBUNAL 

Order  

n beingrnentionec5 by Shri O.N.Ghosh, 

Advocate for the applicant in the presence of 

Shri J.(.Nayak, Addl.Standing ounsel(on whom 

a copy of this 0 .. has already been sered) 

appearing on behalf of the Union of India/ 

Respondents, this matter has been taken uo. 

heard both the learned counsels. 

pplicant's father died premthrely 
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ORDERS OF THE TRIBUNAL 

a 

while still in service under D.R.D.0./Proof 

and 	erimeñtal Establishment at Chandipu, 

Balasore and on his death, the ApOlic.ant 

applied for an employment on compassionate 

grounds in order to mitigate the sudden jer 

indigent condition of the faiiily. The 

application having received dueconsideration, 

by comniinication under nneire-5 dated 

15.1.1999, the Applicant was intimated that 

"duo to non-availability-of vacancies, it 

is not feasible to consider the case for 

apooinbnent". on receipt of the said order 

under nnexure-5 dated 15.1.1999, the widow/ 

mother of the Applicant suiitted a represent3 

tion under nneure6 dated 17 .10 .2001. By. 

filing the present 0 .., the oplicant has 

pointed out that avacarS in the pos Is of 
2 posts of 

Canteen Attendant 	àndL.Attendant Laboratory. 

E3ervic 1c' were available at the disposal of 

the Responcents before 29.11.2002. The 

oalicint has also pointed out that 	ootS 

of administrative Assistants 	were also 

available at the diposai of the Respondents • 

before 29.11.2002. Employmrit notices, were 

issued for the aforesaid purposes under f 

nneires-7/A and 7/13 by the RespondentS. It . 

is the case of the Applicant that his 

educational qualification is enough to get 

compassionate appointment: as against the 

at ores aid three c ateg cries of v ac anc ies and 

despite that the .-oolicaflt has not been 

provided with any compassionate appointment. 

fter hearing the learned counsels 

of both sides, Respondents are directed to 
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treat the present Original Application to be a representation 

of the applicant made to them and give due consideration to 

his grievances, before filling up of the said posts, 

advertised under nneres-.7/; and 7/B; and intimate their 

decision thereon to the Applicant within a period of three 

months from the date of receipt of copies of this order. 

iith the above observation and direction, this 

Original Aoolication is disposed of at the admission stage 

itself. No costs. 

Send copies of this order along with copies of 

this 0 .i. to Respondents and free copies of this order be 

also made available to the learned counsels of both sides. 
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